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Judgement

1. The petitioner by way of this writ petition claims interest on the gratuity paid
to the petitioner. The petitioner retired from service on 30.04.2011, but when the
gratuity amount was not paid to him, he filed an application before the
respondent No.3, the Controlling Authority on 19.11.2011. The Controlling
Authority vide order dated 29.02.2012 (Annexure-P/4) directed the respondent
No.1 to pay the amount of gratuity of Rs.7,50,949/- along with simple interest @
10% per annum on the total gratuity of Rs.7,50,949/- to the petitioner from
01.05.2011 to the date of actual payment, against which the respondent No.1
preferred an appeal before the respondent No.2, which was dismissed vide order
dated 22.02.2013 (Annexure-P/6) affirming the order of the Controlling Authority
and now the petitioner has preferred the present petition claiming interest on the
gratuity.

2. Mr. Vivek Sharma, learned counsel for the petitioner, would submit that though
the petitioner has received the amount of gratuity of Rs.8,26,044/- on
24.05.2013 vide Annexure- P/7, the interest on the gratuity has not been paid to
the petitioner. Therefore, the respondent No.1 may be directed to release the
interest amount on the gratuity.

3. Mr. Vivek Verma, learned counsel for the respondent No.1, would submit that
from 01.05.2011 to 08.06.2012, the amount of interest on the gratuity has

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/nageshwar-mandal-appellant-hash-... Page 1 of 2



already been paid to the petitioner but since thereafter the interest on the
gratuity has not been paid.

4. 1 have heard learned counsel for the parties, considered their rival
submissions made herein-above and went through the records with utmost
circumspection.

5. Be that as it may, since the petitioner has received the amount of
Rs.8,26,044/-, but the entire interest on the gratuity amount of Rs.7,50,949/-
has not been paid to him from 01.05.2011 to the date of actual payment i.e.
24.05.2013, therefore, the respondent No.1 SECL is directed to calculate the
remaining interest at the rate of 10% per annum on the gratuity as per interest
specified and make payment thereof to the petitioner within 45 days from today.

6. With the aforesaid observation and direction, the writ petition stands disposed
of. No order as to cost (s).
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